All major facilities provided to freedom fighters are also extended to their

widows/widowers.
Border dispute between Maharashtra and Karnataka

666. DR. JANARDHAM WAGHMARE: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government is aware of the fact that the border dispute between

Maharashtra and Karnataka is pending for more than fifty three years;

(b) whether Government is also aware of the fact that the Marathi speaking people in the
disputed border areas are harassed by the local administration of Karnataka by forcing them to
learn the Kannada language, posting Kannada speaking teachers in the Marathi Schools and

utterly neglecting the development of their disputed area;

(c) whether Government is aware that the written statement has not vet been submitted
by Central Government to Hon’ble Supreme Court of India even though the case was filed in
1904; and

(d) ifso, what is the stand of Government on this problem?

THE MINISTER OF STATE N THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) Yes, Sir.

(b) Some representations have been received, which have been sent to Government of

Karnataka.

(c) and (d) Written Statement on behalf of Union India in Original Suit No. 4 of 2004, the
State of Maharashtra versus the Union of India and Another in the Supreme Court has
already been filed on 16.11.2006. The Government of India is of the view that the dispute is to be
resolved primarily by the State Governments concerned through discussions and mutual

accommodation.
Sexual assault on foreign girls

667. DR. JANARDHAM WAGHMARE: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government is aware that sexual assaults even on foreign girls have become

a phenomenal occurrence in the country;

(b) if so, what stringent action or extra precautionary measures are being taken by

Government;

(c) whether Government is also aware that the law and order machinery has lost its

sensitivity regarding sexual crimes; and

(d) it so, the steps being taken to meet this unprecedented situation?
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THE  MINISTER  OF STATE 1IN THE  MINISTRY OF HOME  AFFAIRS
(SHRI AJAY MAKEN): (&) National Crime Records Bureau (NCRB) does not maintain separate
information on sexual assault on foreign girls. However, State/UT-wise details of cases
registered, cases chargesheeted and persons convicted under offences of rape, molestation

and sexual harassment during 2006-2008 are given in the Statement-1, Il and lll (See below).

(b) to (d) As per the Seventh Schedule to the Constitution of India, “Police” and “Public
Order” are State subjects and, as such the primary responsibility of prevention, detection,
registration, investigation and prosecution of crime, lies with the States/UTs. However, the
Union Government is sensitive to the needs and issues related to safety and security of women in

general, including foreign girls.

A detailed advisory dated 4th September, 2009 has been sent to all State Governments/UT
Administrations wherein States/UTs have been advised to undertake comprehensive review of
the effectiveness of the machinery for ensuring safety and security of women. The Advisory is
also available on Ministry of Home Affair's website, www.mha.nic.in. The advisory has
recommended measures like gender sensitization of the police personnel, minimizing delays in
investigation of murder, rape and torture of women, adopting appropriate measures for swift and
salutary punishment to public servants found guilty of custodial violence against women, etc. In
order to ensure safety and security of tourists, the Ministry of Tourism has advised all State
Governments/UTs to deploy tourist police. Ministry of Tourism in consultation with Ministry of
Home Affairs, and State Governments/UT Administrations has also framed guidelines for
formation of tourists’ security organization which have been sent to State Governments/UT

Administrations.
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Statemeni-f

Cases Registered (CR), Cases Chargesheeted (CS), Cases Pending nvestigation by police at the end of the year (Pi),

Cases Convicted (CV), Cases Acquitted (CAQ ) and cases Pending Trial in court at the end of the year (PT)
under rape (Section 376 IPC) during 2006-2008

Sl. State 2006 2007 2008
MNo.

CR CS Pl cvy CcAQ PT CR CS Pl CY CAQ PT CR Cs Pl CvYy CAQ PT
1 2 3 4 5 o} 7 8 Q 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 1049 821 652 b4 696 2044 1070 1066 551 128 834 2145 1257 1083 617 100 712 2412
2. Arunachal Pradesh 37 29 ° 1 1 400 418 29 27 5 2 422 12 22 28 1 1 442
3. Agsam 1244 794 1757 176 410 3168 1437 904 1965 191 466 3387 1438 083 2080 94 494 3767
4. Bihar 1232 772 1479 178 678 3132 1555 1103 1417 167 659 3408 1302 921 1291 168 561 3598
5. Chhattisgarh 005 904 03 235 478 3160 982 032 107 162 506 3427 978 922 134 206 680 3395
6. Goa 21 14 18 0 6 55 20 15 22 1 5 64 30 21 20 6 17 62
7. Guijarat 354 332 A4 50 w7 2152 316 289 48 50 B0 2238 374 328 B4 48 165 2348
8. Harvana 608 497 84 Q7 241 727 488 432 64 M4 260 785 631 508 8% 128 326 839
9. Himachal Pradesh 13 96 36 27 75 371 19 105 58 14 69 300  1B7 115 76 29 87 388
10.  Jammu and Kashmir 250 2Mm 84 13 108 8§77 288 238 90 8 129 978 219 142 110 10 131 Q77
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1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17 18 19 20

1. Jharkhand 790 HhOOo B0 185 654 1726 855 692 856 318 535 1B57 /91 J68 745 136 494 1653
12. Karnataka 400 351 126 51 288 082 436 364 146 59 235 1049 446 412 123 415 201 121
13. Kerala 601 495 578 58 206 2949 512 546 510 /4 448 2968 568 467  bod 38 247 3149
14. Madhya Pradesh 2000 2779 194 748 1877 6830 3010 2808 204 688 1950 Y7084 2037 2701 247 8390 1892 7132
15. Maharashira 1500 1351 487 163 884 10503 1451 1404 470 151 754 10902 1558 1449 531 160 889 11379
16. Manipur 40 2 1 0 1 52 20 2 101 0 2 51 38 6 127 0 0 57

17. Meghalaya 74 35 150 2 12 338 82 32 189 8 7 355 38 1 231 M 1% 370
18. Mizoram 72 69 10 68 b 50 83 78 13 28 7 Q@3 77 69 21 85 7 70

19. Nagaland 23 20 10 M 1 37 13 2 Q 26 2 20 19 18 7 13 2 22

20. Orissa 985 /90 480 135 365 3107 939 /84 500 15 434 3280 M3 883 /78 159 486 3518
21. Punjab 442 373 1N Q0 78 406 519 392 202 76 199 522 517 442 178 149 290 523
22. Rajasthan 1085 740 79 262 499 1803 1238 854 93 236 403 2003 1355 87 119 232 431 2183
23, Sikkim 20 16 12 1 1 29 24 19 17 0 3 44 20 20 17 5 2 57

24. Tamil Nadu 457 413 288 108 358 1281 523 434 345 87 an 1311 573 466 403 109 323 1311
25. Tripura 8o 177 82 25 52 385 157 180 55 30 126 400 204 185 63 23 61 508
26. Uttar Pradesh 1314 1094 103 637 601 4208 1648 1293 08 573 542 4380 1871 1405 108 681 693 4407
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Statement-If

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicled (CV), Persons Arrested (PAR ), Persons Chargesheeted
(PCS) and Persons Convicted (PCV) under Sexual Harassment (EVE-Teasing ) (Section 509 IPC) during

2006-2008

Sl. State 2006 2007 2008
No.

CR ©CS ©Cv PAR PCS PCY CR CS C©GY PAR PCS PCY CR CS GV  PAR PCS PCVY
1 2 3 4 5 6 7 8 Q 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 2411 2000 655 2816 2790 759 3316 2785 Q17 3674 3664 064 3551 2945 569 3240 3260 636
2. Arunachal Pradesh 2 1 0 2 1 0 1 2 0 5 o} 0 1 1 0 1 1 0
3. Agsam 10 8 1 10 8 0 10 7 2 6 i 2 2 2 0 2 2 0
4. Bihar 53 43 5 55 47 10 12 1 2 19 18 2 21 12 3 30 28 3
5. Chhattisgarh 143 135 27 179 178 1 m 106 26 129 130 30 125 123 27 165 162 10
6. Goa 7 4 0 6 6 0 7 6 1 6 8 1 12 8 0 12 8 0
7. Guijarat 138 18 ] 143 139 % 120 96 1 179 157 Q 122 120 5 161 181 12
8. Haryana 491 475 342 584 581 384 409 304 220 576 575 269 605 b6/ 381 731 716 451
@. Himachal Pradesh 3 26 5 34 35 5 33 Y 1 12 8 1 1 36 5 55 15 8
10. Jammu and Kashmir 347 350 82 469 460 M9 353 352 83 4656 46 n7 296 284 69 401 400 96
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1 2 3 4 5 6 7 8 Q 10 1 12 13 14 15 16 17 18 19 20
11.  Jharkhand 44 28 5 33 66 5 15 4 0 23 24 0 23 16 1 63 55 1
12. Karnataka 38 33 Q 42 40 7 28 32 0 44 40 Q 44 a1 10 38 a1 10
13. Kerala 222 178 16 230 220 19 262 232 13 281 284 16 258 244 35 302 203 46
14. Madhya Pradesh 762 759 250 Q70 973 467 780 772 263 104 1104 455 758 730 200 958 056 452
15. Maharashtra 984 914 41 1195 188 43 1039 964 31 1291 1242 33 1091 098 70 1352 1351 76
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 1 0 0 0 0 0 4 0 0 2 1 0
18. Mizoram 0 2 3 0 3 3 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 2 1 1 2 2 2 1 1 0 1 1 0 1 1 1 0 0 2
20. Orissa 247 214 20 an - 306 20 241 218 14 317 315 24 282 258 17 352 356 28
21. Punjab 60 43 ° 75 63 20 18 48 1% 59 62 21 419 29 18 61 37 22
22. Rajasthan 31 26 16 33 33 6 28 10 4 34 34 1% 19 12 14 15 1% 24
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24, Tamil Nadu 862 /45 203 85/ 838 348 8/5 /90 302 @31 9N 333 974 8b6 317 1245 101 379
25. Tripura 0 0 0 0 0 0 4 4 0 4 4 0 4 4 2 8 8 0
26. Uttar Pradesh 2714 271 1716 3852 3825 2312 2882 2864 1649 4149 4124 2301 3374 3318 2130 4958 4876 3179
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1 2 3 4 5 6 7 8 Q 10 1 12 13 14 15 16 17 18 19 20
27. Uttarakhand n3 M3 35 18 185 94 63 58 50 128 123 62 306 289 72 459 443 250
28. West Bengal 63 51 16 76 55 20 99 64 7 M8 98 26 94 70 20 156 125 23
TOTAL STATE 0765 Q072 3491 12160 12051 4722 10738 0848 3651 13505 13405 4690 12057 10973 4056 14767 14459 5738
29. Andaman and 4 | 0 6 8 0 2 0 0 0 0 0 3 2 0 4 2 0
Nicobar Islands
30. Chandigarh 13 12 3 20 20 3 il 6 0 (3] 10 0 2 5 6 3 7 6
31. Dadra and Magar 1 1 0 1 1 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0
33. DelhiUT 144 114 12 163 1 33 167 123 44 181 179 48 130 131 57 141 163 68
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 3@ 38 9 70 70 9 32 31 13 52 52 23 21 20 9 28 28 M
ToTaLUT 201 169 31 260 140 45 212 %0 67 248 241 71 157 158 72 176 200 85
TOTAL ALL INDIA 0066 9241 3522 12420 12191 4767 10050 10008 3708 13753 13646 4761 12274 11131 4128 14943 14659 5823

Source: Crime in India

MNote: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Statement-flf

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons
Convicted (PCV) under Molestation (Section 354 IPC) during 2006 -2008

Sl State 2006 2007 2008
MNo.

CR €S «©Yv PAR PCS PCVY CR cs CY PAR PCS PCY CR Cs Cv PAR PCS PCV
1 2 3 4 5 6 7 8 Q 10 1 12 13 14 15 16 17 18 1© 20
1. Andhra Pradesh 4534 3528 398 4431 391/ 895 4406 3509 6b4 4893 4967 /73 4730 3713 520 4922 4831 608
2. Arunachal Pradesh 63 33 Q 40 38 1 72 48 7 72 50 8 72 64 13 73 66 16
3. Assam 1200 749 121 1716 1097 260 789 586 94 1466 1045 M4 1272 731 78 1307 833 227
4. Bihar 530 449 80 720 743 117 853 724 82 1360 118 123 Q99 684 6 165 1042 105
5. Chhattisgarh 1598 1554 362 1880 1850 495 1540 1507 228 1831 1809 261 1621 1605 279 1934 1921 330
6. Goa 18 20 4 25 30 4 20 9 2 24 13 2 32 26 4 28 33 3
7. Guijarat 736 700 26 957 950 38 822 804 27 122/ 1220 30 828 800 48 1291 1206 M
8. Haryana 486 303 15 653 618 133 417 403 87 572 584 125 435 385 97 533 540 1N
Q. Himachal Pradesh 275 266 1% 391 404 23 322 263 23 404 35/ 27 205 275 30 358 378 44
10. Jammu and Kashmir 960 897 65 205 2015 113 986 973 30 2306 2306 55 935 781 n 1748 1748 57
1. Jharkhand 14 344 62 445 625 69 342 200 92 402 352 78 271 235 43 302 362 51
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1 2 3 4 5 6 7 8 Q 10 1 12 13 14 15 16 17 18 9 20
12. Karnataka 1683 1535 73 2445 2204 101 1828 1664 &7 2456 2442 105 1954 1722 93 2927 2751 110
13. Kerala 2543 2273 231 2051 2803 322 2624 2463 165 2950 3049 228 2745 2441 184 3452 3504 258
14. Madhya Pradesh 6243 6172 M84 7235 7229 1465 6772 6697 1451 8053 8061 2058 6445 6372 1971 7686 7683 2808
15. Maharashira 3479 3240 168 4246 4074 197 3306 3079 1776 3864 3725 206 3619 3340 180 4334 4253 205
16.  Manipur 42 1 2 20 1 2 70 0 0 47 0 0 57 0 0 47 0 0
17. Meghalaya 57 34 5 50 38 8 45 25 4 24 15 7 54 24 12 18 19 1
18. Mizoram 51 56 134 60 62 49 66 62 56 64 &7 63 78 71 38 76 71 40
19. MNagaland 3 3 4 4 2 b 8 5 5 10 9 8 15 10 3 22 14 5
20. Orissa 2415 2097 144 3565 3435 244 2775 2439 102 3713 3609 277 2782 2342 109 3765 3746 383
21. Punjab 314 262 44 422 361 69 427 245 38 472 352 Q0 388 265 73 512 458 112
22. Rajasthan 2582 2048 958 20975 2976 1243 2477 W32 766 2753 2748 1041 2520 W64 825 2803 2808 1076
23, Sikkim 14 10 1 16 14 1 13 Q 0 n 9 0 19 16 3 18 20 3
24. Tamil Nadu 1179 1072 588 1667 1655 730 1540 1237 477 1945 1788 840 1705 1363 338 2220 2050 543
25. Tripura 207 163 13 162 130 1 244 248 24 197 155 21 346 201 17 349 312 18
26. Uttar Pradesh 2006 1914 Q08 2785 2763 1B/5 2522 2244 1164 3485 3212 1676 2955 2509 1502 4109 3723 2277
27. Uttarakhand 153 140 51 204 202 82 146 130 90 306 239 136 120 Q0 72 160 177 123
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1 2 3 4 5 6 7 8 Q 10 1 12 13 14 15 16 17 18 1© 20

28. West Bengal 1837 1520 119 2004 1704 142 2281 1585 87 1712 1839 87 2306 1566 95 B84 1567 93
TOTAL STATE 35802 31472 5978 44003 42120 8410 37722 33270 5008 46628 45230 8430 30688 33784 6714 47833 46305 9838

20. Andaman and 14 13 0 19 2 0 21 20 1 32 30 1 24 21 0 32 35 0
Nicobar Islands

30. Chandigarh 20 19 6 28 25 6 32 18 2 39 24 2 12 23 1 22 30 1

31. Dadra and Magar 5 4 1 5 Q 1 0 0 1 0 0 1 4 4 0 7 7 0
Haveli

32. Daman and Diu 2 1 0 5 2 0 0 1 1 0 3 1 2 1 0 1 1 0

33. DelhiUT 718 670 98 887 679 131 868 716 138 M43 1027 144 611 715 184 855 961 266

34. Lakshadweep 0 0 0 0 0 0 2 1 0 1 1 0 0 0 0 0 0 0

35. Puducherry 56 18 14 79 67 23 89 92 8 160 179 il 65 &b 7 85 92 Y
ToTaLUT 81 755 119 1023 801 161 1012 848 1B1 1375 1264 W0 725 820 192 1002 1126 276

ToTAL ALL IND A,

36617 32227 6097 45116 42921 8571 38734 34118 6149 48003 46503 8599 40413 34613 6906 48835 47431 10114

Source: Crime in India

Mote: Information on disposal by police and courts includes the information on pending cases from previous vears also.
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